e
s

el
Lo

CORAM

CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

0.A. No..
0.A. No.- 444470
T.A. No. haa/so 199

DATE OF DECISION__ 14.9,1993,

5. M. Verma ' sPetittoner Applicant

frnlicant in pa rson.

Versus _
Union of Iﬂdlm & enrt. Respondent s

Mrs . Raj Kumari Chopra,

Tﬁe Hon'ble Mr. F. K. KARTHA, VICE CHAIRMAN(JUDICIAL)

‘The Hon’ble Mr. D. K. CHAKRAVDRTY, MEMBER(ADMINISTRATIVE )

5\

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not 7

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

( Judgement of the Bench delwuered by Hon'ble
Mr. D. K. Chakravorty, Memb&r(

JUJGEMENT

The -short peint invelved in this'applicatioﬁ
is whether the applicant is entitled to claim interest
on the smount directed to be pgid to him by virtue of

the earlier judgement of the Tribunal when the sadd

Advocate:forxthe>Betitioner(s)

Advocate for the Respondent(s)

Jjudgement is szlens cn the questlon of payment of intarest,

2. The epplicant had filed OA 28/87 in this Tribunal

which vas disposed of by the Tribunal on 31.1.1990.

In the operative part of the Judgement, it has bean

held that the applicent must be deemed to bs on duty

with effect Freml27.10.1986,'the date on which he rep-oriad

for QUty at New Dslhi and that he wéyiﬁ bz entitled. %c

! A ”~ - .
ry .and allowvznces. From ?7c=9s1986*t0-27,?,1 57,

C:jThe respondents were directed to pay him the
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- ,1’-"’:’35-“—5 af 30 dovs
af the Judcerncnt.
3. The amounb cus te the applicant by fgay e
arrenrs af pay ana 21lavences uocks oub to B8.12,070/-
Fur the oericd from 27.10.86 to 27.%.1087. The
resnondents paid him the szid amount on 28.2.1880 vhian e
mit%in the time limit given in the judogement, Thu
“pplicant states *hat:h@ wes wrongly denied interest
.
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on the said smount whlch is being claimed in The

¢ * . pressnt applicatiocn,

\
4. The lecrned counsel for the respondents
opposed the admission of this application on the
A ground that the applicant hes no prime faclie coes
‘ for tha reliefs sousht by him. The judgement of

. . . T o 5 i hea real
the Tribunal does nobt direct The payment of intersst

to him. In case,he wanted to malks any such oléin,
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he should have doune sa in 04 25707 which use i

by him in the Tribun

oy

21l marlisreo,

Fe-

Se We heve carefully oone Lhirough the recoods
of the cese and considered the rival contentions,

In our opinlien, the claim for intsrest put forth

! e - T3 e, S o 3 : : .
Dy tne &pplicant, 1s not legally tenable. This is

o

t & case ip which the respondenis had admittwed

tha claim of the agpplicant for payiment of sular

. during
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he peri
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ts why he wes furced te file an application in
\
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the Trlibunal, The zntitlemant of the applicagt
- ‘rw'v v
to salary and allousrces during the aforsssid pericd

in its judgement
,;+, P} y A fn o~ PO )
deted 31.1.90. I other woerds, the amount became
N > z P ? /
due tc hip legally enly on 31.1.80. The raspondents

paid the amount to him
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Wwithin “ha LLme Stlpuifza“‘
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the Judgemani,
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6. In the facts and circumstances of the case,

the claim of ttre applicant is clearly barred by

constructive res judicate { vide UWorkmen of Cochin

Port Trust Vs. Beard of Trustems, Cochin Port- AIR 1978
SC 1283).As the applicant has not esteblished any
prima facie case in suppert of his claim; the application

is dismissed in limine. There will be no order as

- C&fxntﬁﬁirgl/
"~ . T - lq\q(qo
MEMBER M[%/ﬁ% VICE CHAIRMAN

to costs.,




